
1 

No. Goa 

Co
ast

al Zon
e 

M
an

ag
em

en
t 

Au
tho

rity
 

(h
ere

ina
fte

r 

1.
 I 

say that 

I am
 

the 
Me

mb
er 

Se
cre

tar
y of

 
the 

Re
spo

nd
en

t 

do
 

her
eby

 

sol
em

nly
 

affi
rm

 and stat
e as

 
und

er: 

hav
ing

 m
y 

off
ice

 at: 4"
 

Flo
or,

 

Dem
po 

To
we

rs, 

Pat
to, 

Pan
aji,

 

Goa
, Me

mb
er 

Se
cre

tar
y, Goa 

Co
ast

al Zon
e 

M
an

ag
em

en
t 

Au
tho

rity
, 

1,
 

MR. 

JO
HN

SO
N 

BE
DY

 

FE
RN

AN
DE

S, ad
ult

, 

bei
ng

 the 

A
FF

ID
A

V
IT

 IN
 

RE
PL

Y O
N

 

BE
HA

LF
 O

F 

RE
SP

O
N

D
EN

T NO. 

1 

GC
ZM

A AND
 ORS
 

RE
SP

ON
DE

NT
S 

V
S VE

RN
ON

 
R

O
D

R
IG

U
ES

. 

A
PP

EL
LA

N
T 

App
eal No.

 
143

/20
24 

In
 

L
A

 
21

3/2
02

4(W
Z)

 QOV
T 

O
 Reg. No: Netzteda 

C
P 

PB. G
 

STATE 
O

F 
GOA 

KDiry DAte 
Craca

s 
21

 

W
ES

TE
RN

 

ZO
NE

 

BE
NC

H 

PU
NE

 01AR AE
FO

RE
 THE 

NA
TI

ON
AL

 

GR
EE

N 

TR
IB

UN
AL
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i.e. 
Respondent 
N

o.l, 

and 
am 

TE 
S 

have 

exam
ined 

the 

relevant 

records 

available 
in

 

my 

office 
in 

respect 
of 

the 

order 

dated 

21/03/2024 

passed 
by 

the 

GCZM
A 

and 

challenged 

before 

this 

H
on'ble 

Tribunal 
in 

the 

above captioned 

A
ppeal 

and 
am

 

affirm
ing 

the 

present 

Reply 

Affidavit 

based 

on 

the 

sam
e. 

Nothing 
in 
the 

present 

Reply 

A
ffidavit 

may 

be 

deem
ed 

to 

be 
an 

adm
ission 

of any 
of 

the 

contents 
of the m

em
orandum

 
of the 

That 

this 

A
ppellants 

through 

his 

sister 

had 

filed 
an 

application 

before 

the 

G
C

ZM
A

 

seeking 

review
 

of the 

Order dated 

21/3/2024. 

(E
nclosed 

copy 
o A

ppheatio 

2. 

-A
n

n
e
 

x
U

Y
e 

A
 

That 
the 

review
 

application 

was 

filed 
by 

Viola 

Rodrigues 

w
ith 

regards 
to 

the 

dem
olition 

order 

issued 

against 

Mr 

V
ernon R

odrigues. 

This 

application 

for 

review
 

was 

placed 

before 

the 

GCZM
A 

A
uthority 

in 
its 

399" 

G
CZM

A
 

M
eeting 

held 
on 

16/5/24. 

The 

A
uthorities 

decision 
is 
as 

under, 

"D
ecision: 

The 

A
pplicant 

in 

the 

garb 
of stating 

that 

she 
has 

proprietor 

right 
in 

the 

land 

and 
by 

stating 

that 

she 

w
as 

not 

been 

served 
in 

the 

natter 
is seeking 

revew
 

3. 

2 

authorised 
to

 

alTirm
 

the 

present 

reply 

affidavit 
on 

its 

behalf. 
I 

referred 

to
 

as G
CZM

A
) 

in 

above-captioned 

Appeal. 

Nothing 
in 
the 

m
em

orandum
 

of the 

above-captioned 

A
ppeal 

may 

be 

deem
ed 

to 

have 

been 

adm
itted 

for 

m
ere 

want 
of 

specific 

denial. 
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in
 

the 

decision 

paSsed 
by 
the 

A
uthority. 

Surprisingly, 
in 

the 

garb 
of 

review
 

th
e 

w
hole 

lo
t 

of docum
ents 

are 

sought 
to

 
be 

annexed 
as 

proof to
 

su
b

stan
tiate 

th
e 

said 

structure 

w
hich 

are 

lirected 

to
 

he 
U

nited 
K

ingdom
 

rather 

dem
olished 

was 
of an 

era 

prior 
to

 

1991. 
lt 
is 

quite 

surprising 
lo 

note 

that 

the 

application 
of review

 

w
as 

filed 
by 

the 

person 

w
ho 

lives 
in 

U
nited 

K
ingdom

 

she 

had 
the 

docum
ents 

than 

her 

ow
n 

brother 

who 

was 
a R

espondent 
in

 

the 

proceedings. 

The 

said 

application 
for 

review
 

is 

only 
an 

atlem
pt 

to 

have 
a second 

round of 

innings 

before 

the 

A
uthority 

w
hich 

cannot 

be 

allow
ed 

as 

there has 

been 

no 

procedure 

lapse 

w
hile 

conducting 

the 

proceedings 

and 

passing 

final 

d
ecisio

n
. 

The 

R
eview

 

application 

h
ece 

stands 

:301 Date 

rejected. 

Enclosed 

eopy 
o M

inuts 
and 

orderMARKED 

A
s 

"8cO
L

y 
" 

That 

w
ith 

regards 
to 

th
e 

contents 
of 

paragraph 
2, of 

the 

application 
for 

production 
of docum

ents, 
the 

contents 
are 

denied. Since 

the 

A
ppellant 

is 

the 

son 

and 
is 

residing 

in
 

the 

ancestral 

house 
he 

should 

have 

had 

the 

docum
ents 

to
 

be 

produced 

before the 

A
uthority 

at the 

tim
e 

of hearing. 

N
ow

 

production 
of 

docum
ents 

in
 

the 

appeal 

stage 
is not 

perm
issible 

under 

law. 

4. 

3 
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That 

with 

regards 
to 

the 

contents 
of paragraph 
3, of the 

application 
for 

production 
of 

docum
ents, 

the 

contents 
are 

denied. It 
is 

stated 

that 

the 

very 

fact 

that 

the 

Panchayat's 

had 

made 
a 

letter 

fixing 
the 

date 
of inspection 

clearly 

proves 
that 
the 

Village Panchayat 

had 

also 
not 

granted 

perm
ission 

and 
the 

Appellants 

went 

ahead 

and 

carried 

out 

the 

construction. 
The 
A

ppellants 

5 

That 
with 

regards 
to

 

the 

contents 
of paragraph 
4, of the 

application 
for 

production 
of docum

ents, 
the 

contents 
are 

denied. The 

Respondent 

states 
that 

the 

application 
for 

review
 

is only 
an 

attem
pt 

to
 

have 
to 

have 

the 

m
atter 

reopened, 

w
hich 

cannot 
be 

That 

with 

regards 
to 
the 

contents 
of paragraph 
5, of the 

application 
for 

production 
of docum

ents, 
the 

contents 
are 

denied. 

7. 

failed 
to 

establish 
as 
to

 

when 

the 

construction 

w
as 

carried 

out. 

The 

Respondent 

No.l 

states 

that 

after 
the 

application 

made 
by 

the 

father 
of the 

Appellant 
on 

20/10/1983, 
the 

Village 

Panchayat 

vide 

letter 

dated 

7/11/1983 

stated 
that 

inspection 

will 
be 

carried out 

with 

prior 

notice. 

allowed 
as there 
has 

been 
no procedure 

relapse 

while 

conducting 

the 

proceedings 
and 

passing 

final 

decision. 
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These 

docum
ents 

which 
the 

A
ppellant 

seeks 
to 

rely 

cannot 
be 

considered 
as 

they 

are 

mere 

applications 

filed 

before 
the 

Village Panchayat 
of Candolim

 
but 

the 

A
ppellants 

have 

still 

failed 
to 

produce 

any 

approvals, 

conversion 

sanad, 

etc 

from
 

all 

the 

G
overnm

ent 

D
epartm

ents, 

hence 

this 

application 

has 

to 
be 

rejected. That 

with 

regards 
to

 
the 

contents 
of paragraph 
6, and 

para 

7 of the 

application 
for 

production 
of docum

ents, 
it is denied. The 

sister 
of the 

A
ppellant 

had 

sent 

the 

G
C

ZM
A

 
an 

em
ail 

on 

the 

9/5/24 

seeking 

review
 

of the 

order. 

However, 
in 

the 

em
ail 

a copy 

was 

also 

sent 
to

 
the 

daughter 
of the 

A
ppellant. 

This 

proves 

that 

these 

docum
ents 

were 

alw
ays 

w
ithin 

the 

know
ledge 

of 

the 

A
ppellants 

and 
it is confirm

ed 

via 

em
ail 

dated 

9/5/24. 

The 

A
ppellants 

filed 
the 

petition 
in

 

April, 

the 

contention 
in 

para 
6 

that 
the 

docum
ents 

were 

not 

with 

them
 

is 

incorrect. 

That 

with 

regards 
to 

the 

contents 
of paragraph 
8, of the 

application 
for 
production 

of documents, 
is 

9. 

denied. 
The 

D
ocum

ents 

produced 
by 

the 

A
ppellants 

are 

still 
not 

approved 

even 

by 

the 

Village 

Panchayat 
of Candolim

. 

The 

V
illage 
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Panchayat 
of C

andolim
 

has 

also 

issued 
a dem

olition 

Order against 
the 
Appellant. 

That 

with 

regards 
to

 
the 

contents 
of paragraph 
9, of the 

application 

for 

production 
of docum

ents, 

are 

denied. 

The 

D
ocum

ents 

sought 
to 
be 

relied 
are 

bad 
in 

law. 

These 

additional 

docum
ents 

cannot 
be 

produced 
at the 

T0. 

The 

docum
ents 

sought 
to 

be 

produced 

also 

seem
s 

to
 

be 

vexatious 

because 
on 
the 

letters 

addresses 
by Victor 

R
odriguese 

austensively 
to

 
the 

Chairm
an 

Candolim
 

Bardez 

Goa, 

which 
are 

thereafter 

bearing 

seal 
of the 

Village 

Panchayat 
of Candolim

 

and 

does 

not 

bear 

the 

signature 
of 

the 

person 

who 

has 

received 

the 

said 

letter. 

Secondly, 

there 

was 

never 
a post 
of Chairm

an 
in

 

the 

11, 

The 

docum
ents 

in 

the 

nature 
of a plan 

also 

sm
acks 

Of 

m
alafides 

and 

stands 
in 

the 

early1980's 

had 
to 
be 

approved 
by 

12. 

appellate 
stage. 
M

oreover, 

the 

docum
ents 

the 

Appellants 
are 

seeking 
to 
rely 

/produced 
are 

not 

even 

approved 

perm
ission 

but 
a mere 

application 

filed 
at the 

Panchayat 
of Candolim

. 

Village 

Panchayat 
of Candolim

 
as the 

local 

bodies 

were 

always represented 
by the 
duly 

elected 

Sarpanch 

and 
not 

Chairman. 
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the 

PW
D

 
as well 
as 
the 

Town 

and 

Country 

Planning 

Departm
ent. 

There 
are 
no 

seals 
of these 

two 

departm
ents 

on 
the 

plans 

sought to 
be 

produced 
by 
the 

Appellants It is therefore 

prayed 
that 
the 

application 
for 

production 
of 13. 

docum
ents 

may 
be dism

issed. DEPÓNENT 

VERIFICATION 

1, the 

deponent 

above-named 
do 

solem
nly 

affirm
 

that 
all 

that 
is 

stated 
in this 

Affidavit 
is True 
to the 

best 
of 
my 

know
ledge 

and 

belief, 

which 
is based 
on 
the 

records 

available 
in 

respect 
of the 

issue 

involved 
in 
the 

above-captioned 

Appeal. 

Nothing 

false 
has 

been 
stated 
herein. Solemnly 

affirmed 
at Calangute 
on this 
0S" 
day 
of August, 

2024 

DEPONEN 

a
te

n
 

A
lttu

) 

ietore 

Me 
Dy Sohnson 

Bedy 
Fevnandes 

W
ho 

is 

:Jentified 

w
efore 

ine 
by 

6t 
Calangute 
Gna 

yeneta 

ate: 
osO

B
l 

204 
S No, 
423]osl24 

C
P

P
8

 
G

m
C

as 
STA

TE 
O

F 
G

O
A

 

N
on3 

1
2

 

Venetreda 

C
PPB

 
Graaas 

Aovocate 
&

 
tiotary 

B
ardez.G

oa 
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Annenure&
 

aday 

'A
' 

From
: M

rs. 

Viola 

Philom
ena 

Rodrigues, 

Presently 

residing 
at Flat 
6, 

11 
Little 
H

ackets, 
H

avant, 
H

am
pshire, 

United 
Kingdom, 
PO95AU. 

Email 
: violaphilomenarodrigues@aol.com 

To, 
The 
Goa 

Coastal 

Zone 

M
anagement 

Authority, 

C/o. 

Department 
of Science, 

Technology 
and 

Environment 

(Govt. 
of Goa), 1s Floor, 

Pt. Deendayal 

Upadhyay 

Bhavan, Pundalik 

Nagar, 
Alto, 

Porvorim, 

Bardez-Goa. 1) 

Demolition 

Order 

date 

21/03/2024 

bearing 
Ref 
no. REF: GCZMA/N/ILL-COMPL/21-22/894649. 

SUBJECT: 

Recal1/Review 
of the 

Demolition 

Order 

date 

21/03/2024 

bearing 
Ref 

no. 

GCZMA/N/ILL-COMPL/21-22/894649 

issued 
by 
GCZMA. 

Respected 
Sir/M

adam 
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1&X
IV as

 
ow

ner
s of

 
the Said

 

Pro
pe

rty
. rec
ord

ed 

in
 

the 

Oc
cup

ant
s 

col
um

n of
 

the said
 

form
 

und
ers

ign
ed)

 and 

acc
ord

ing
ly the

ir 

nam
es 

Vic
tor 

Ro
dri

gue
s and 

Ed
wa

rd 

Ro
dri

gu
es 

(un
cle

 of
 

the 

upo
n his 

dea
th the Sai

d 

Pro
pe

rty
 

dev
olv

ed upo
n Mr. 

Ro
dri

gue
s i.e. the 

gra
nd

fat
her

 of
 

und
ers

ign
ed and 

b.
 

Tha
t the Said

 

Pro
per

ty 

ori
gin

ally
 

bel
ong

ed 

to
 

Ma
tha

is 
w

er
e 

a.
 

Th
at 

the
re exi
st 

tot
all

y 
ad

m
ea

su
res

 a
n 

He
rei

na
fte

r be
 

ref
err

ed
 to

 
as

 
the Sai
d 

Pr
op

ert
y. 

No. 

135
/7 

of
 

Vil
lag

e 

Ca
nd

oli
m,

 

Ba
rde

z-G
oa

, 

wh
ich

 

"B
ilip

ach
era

 

Bha
t" and duly

 

ide
nti

fie
d 

und
er 

Su
rve

y 

a 

lan
de

d 

pr
op

ert
y 

kno
wn

 as
 

are
a of

 

5,9
00

 sg
 

mt
rs,

 

2 

co
ntr

ov
ers

y a
t 

han
d: ma

ter
ial

 

fac
ts 

wh
ich

 are 

rel
ev

an
t for 

de
cid

ing
 the 

pre
sen

t 

A
t 

the 

ou
tse

t is
 

it 

im
pe

rat
ive

 to
 

pla
ce on

 

rec
ord

 

ce
rta

in 

13
5/7

 of
 

vil
lag

e 

Ca
nd

oli
m 

Ba
rde

z Goa.
 

co
ns

tru
cti

on
 

car
rie

d out in
 

the 

pro
pe

rty
 

bea
rin

g 

Su
rve

y no. 

asc
ert

ain
 the 

fac
ts 

and
/or

 the 

all
eg

ati
on

 of
 

alle
ged

 

ille
gal

 

pu
rsu

an
t to

 a 
co

mp
lai

nt has 

ini
tia

ted
 

pro
ces

s of
 

inq
uir

y to
 The 

un
de

rsi
gn

ed
 has bee
n 

inf
orm

ed tha
t this

 

Au
tho

rity
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th
e 

plans 

That 

the 

Said 

Property 

oripinally 

consisted 
of 

structure 

having, 
a plinth 

area 
of 200 
sq 

mtrs 

approx., however 

late 

Victor 

Rodrigues 

being 
the 

co-owners 
of 

the 

Said 

Property 

applied 
for 

requisite 

permissions 
lor 

reconstruction 
of the 

said 

existing 

structure 
and 
t 

redevelop 
a comnmercial 

building 
in 
the 

Said 

Property before 
the 

chairm
an 

of 

Village 

Panchayat 
of 

Candolim. 

Annexed 

hereto 
and 

marked 
as Annexure 
- A

 

colly 
is 

the 

copy 
of the 

application 

dated 

17/11/1982 

along proposed 
development 

with 

th
e structurcs. 

d. That 

by 

operation 
of 

law
 

interm
s 

of the 

Panchayat 

Regulations 

1972 

which 

reads 
as follows: 83. 

Control 
of Erection 
of Buildings:-
(1) 

No 

person 

shall 

erect 
or re-erect 
or 

com
m

ence 
to 

erect or 

re-erect 

within 
the 

lim
its 

of village, 

any 

building 

without 

prevision 

permission 
of the 

Panchayat. 

(2) 

Permission 

shall 
be presum

ed 
to have 

been 

qranted 
if the 

Panchayat 

fails 
to 

communicate 
its 

sanction 
or refusal 
in 

respect 

thereof 

within 

tw
o 

m
onths 

from
 

the 

date 
of 

receipt 
of the 

application 

Jor 

permission. 

Incase 
of 

refusal 
the 

Panchayat 

shall 

com
m

unicate 
to 
the 

Applicant 
the 

reasons 
264



thereof: and appeal shall lie against any such 

order of refusal to the deputy collector / sub 

divisional officer incharqe of the sub-division 

within a period of 30 days of the date of 

communication of such refusal. 

(3) No person who becomes entitle under sub 

section (1) or (2) to proceed with any intended 

work of erection or re-erection shall commence 

such work after the expiry of one year from the 

date on which he first became entitle so to 

proceed therewith, unless he shall again become 

so entitled by a fresh compliance with the 

provisions of such preceding sections." 

e. The said provision being a deeming provision operates in 

favour of grant of permission as such late Victor 

Rodrigues commenced the construction / development 

activities in the Said Property and completed the same 

in accordance with the plans submitted and additionally 

vide its communication dated 28/10/1983 informed the 

village Panchayat to inspect the said construction as the 

said development was completed in all respects and the 

building was in habitable condition. The said inspection 

was mandatory in terms of section 83(2) of the said 
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regulations. 

A
nnexed 

hereto 

and 

m
arked 

as 

A
nnexure 

B
 

is the 

copy 
of 

1. That 

the 

Village 

Panchayat 
of Candolim

 

vide 

their correspondence 
dated 
07/11/1983 

bearing 
reference 

num
ber 

V
P/41/45/83/84 

was 

pleased 
to acknowledge 

the 

fact 

that 

they 

received 
the 

application 

dated 20/10/1983 

addressed 
by 

late 

Victor 

Rodrigues 

and 

further 

intim
nated 

that 

th
e 

inspection 
of th

e 

Said 

construction 

shall 
be 

carried 

out 

with 
a prior 

notice. A
nnexed 

hereto 

and 

m
arked 

as 

A
nnexure 

- C
 

is th
e 

g. It is 

pertinent 
to 

state 

that 

the 

late 

father 
of the 

undersigned 

had 

com
pleted 

the 

entire 

construction 
in 

the 

Said 

Property 

in 

corisonance 

with 

the 

plans subm
itted 

to the 

Panchayat 
as 

such 

the 

structures 

are 

legal 

and 

existing 

prior 
to 

1991. h. It is 

further 

stated 

that 

the 

above 

said 

docum
ents 

annexed 

along 

with 
this 

Application 
are 

vital 

docum
ents 

which 

fortify 

the 

fact 
of existence 
of the 

structures 

prior to the 

year 

199l 
and 

m
ore 

particularly 
all 
the 

structures 

were 

ready 

and 
in 

com
m

unication 
dated 
20/10/1983 

addressed 
to 

th
e 

C
andolim

 

Panchayat. 

correspondence 

dated 

07/11/ 

1983 

bearing 

reference 

number 
VP/41/45/83/84. 

habitable 

conditions 
in 

the 

year 

l983 
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and 

the 

sam
e 

was 

also 

intim
ated 

to 

the 

Panchayat 
of 

Candolim
 

D
 

is 

th
e
 

new
spaper 

I. That 

the 

undersigned 

learnt 

about 

the 

dernolition 

order IS
sued 

by 

this 

authority 

from
 

the 

local 

daily 

new
spaper 

report 

(e-report) 

published 
in 

local 

daily 

"the 

Goan" accordingly 

the 

undersigned 

confirm
ed 

the 

sarne 

frorm
 her 

brother 

viz 

M
r. 

V
ernon 

R
odrigues. 

A
nnexed 

hereto and 

m
arked 

as 

A
nnexure 

publication. 

It is 

stated 

that 

the 

present 

representation 
is 

vital 
to

 
be 

considered 
in

 
as 

m
uch 

as 

Mr. 

V
ernon 

R
odriguez 

w
ho 

was 

served 

with 

the 

show
 

cause 

notice 

by 

th
is 

authority 

and also 

the 

dem
olition 

notice 

had 

m
ade 

a representation 
in 

th
e 

absence 

o
f 

th
e 

very 

vital 

docum
ents 

w
hich 

are 

relied by 

the 

undersigned 
in 

the 

present 

com
m

unication. 

3. 

T
he 

said 

docum
ents 

goes 
to

 

the 

root 

o1 

the 

m
atter 

in
 

as 

m
uch 

as 

th
e 

sam
e 

unam
biguously 

establish 

that 

the 

entire structure 
in

 

th
e 

Survey 

no. 

1
3

5
/7

 
of village 

C
andolim

 

was 

developed 

and 

or 

reconstructed 
in 

th
e 

year 

1983 

an
d

 

the 

S
a
n

e
 

1s 
in

 

exIstence 

since 

th
e
n

, 

m
oreover 

th
e
 

said 

stru
ctu

re 

has 

been 

m
aintained 

by 

said 

Vernon 

Rodrigues 

all 

4. 
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throughout 

and 
no 

more 

additional 

carricd 

out 
in as 

m
uch 

as 

th
e 

sam
e 

would 

have 
to

 
be 

done in 
It is 

stated 

that 

the 

undersigned 

being 

the 

co-oW
ner 

of 

the 

Said 

Property 
is 
an 

interested 

party 

and 

has 
all 

legal 

rights 
to 

defend 

the 

said 

structure 

m
oreover 

in 

the 

present 

circum
starnces 

w
here 

one 

co-W
ner 

w
ho 

w
as 

not 

in possession 
of vital 

docum
ents 

which 

could 

have 

established 

the 

existence 
of the 

structure 

for 

being 
in 

existence 

prior 
to 

th
e 

year 

It is stated 

that 

th
e 

present 

dem
olition 

order 

issued 
by 

this 

authority 

would 

definitely 

require 
a review

 
in as much 
as 

the 

docum
ents 

relied 
by the 

undersigned 

would 

require 
a 

were 

not 

presented 

before 

this 

Authority 
for 
its 

consideration. 

w
hich 

consideration 

6. 

That 
no 

prejudice 

will 
be caused 
to any 

person 

incase 

the 

present 

docum
ents 

are 

considered 

and 

the 

dem
olition 

order 
is 

review
ed 

in 

the 

light 
of the 

present 

facts 

and 

circum
stances. 

7. 

construction 
has 
been 

consultation 

and 
or with 

the 

consent 
of the 

A
pplicant/ 

undersigned. 

1991. 
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9. 

8 That great prejudice shall be caused to the undersigned 
being a co-owner of the said property which shall jeopardize 
the proprietary rights of the undersigned incase the present 
application for review is not considered on its own merits. 

It is graciously requested that pending the review application 
the demolition order be kept in abeyance for which the 

undersigned shall be forever grateful. 

Thanking You, 

Your faithfully. 

Vid P Lautemce 
(Mrs. Viola Philomena Rodrigues) 
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pMINUTES OF THE 399" MEETING OF TIE GOA COASTAL ZONE 
MANAGEMENT AUTHORITY (GCZMA) IELD ON 16/05/2024 at 2.30 PM. IN 
TIIE CONFERENCE IIAL., FOURTII FLOOR, DEMPO TOWER. ATTO 
PANAJ|-GOA, 

The 399 Meeting of the Gon Coastal Zone Management Authority (GCZMA) Was 
held under the Chairmanship of the Secretary (Environment), on 16/05/2024 at 02.30 p.m. in the conference hall, fourth floor, Patto-Panaji -Goa. 

The following members were present for the meeting on 16/05/2024. 

I. Secretary, Environment & Climate Change /Chairman(GCZMA)\) 2. Representative on behalf of Director, Directorate of Panchayat, Panaji Goa. 3. Director, Director of Tourism 
4. Representative of the Principal Chief Engineer PWD 
5. Representative of the Principal Chief Engineer WRD 
6. Radha Rao, Expert Member,(GCZMA) 
7. Shri GaneshVelip, Expert Member, (GCZMA) 

NO 

8. Dr. Sushant Naik, Expert Member.(GCZMA) 
9. Director, Environment & Climate Change /Member Secretary, (GCZMA) 

Item No.1 
Case 1.I 

To decide on the Complaint from Mr Francisco Drago regarding violations carried out by Mr Yuvraj Bandoakar in Sy No 334/5 of Anjuna Village 

Background: The office of GCZMA in receipt of Complaint dated 26/06/2023 from Mr. Francisco Drago, R/o H.No 1634, Vagator, Bardez Goa with regards to construction of house by a non traditional community person/entity, thereby cutting of huge trees, excavation of mud in the property bearing Sy.No 334/5 in the village of AnjunaVagator carried out by M/s. Redstone Spaces a proprietorship fim of M. 
Shakeel Afzal Ladak, having its registered office at, Everest CHSL, Sth Floor, Hill Road Bandra West, Mumbai -400050. 

That the officials attached to the office conducted the site inspection and accordingly submitted a site inspection report. The said report interalia has stated that GCZMA had carlier granted NOC dated 29/09/2022 to one Mr. YuvrajBandodkarfor construction of residential house. 

That upon close perusal of the complaint and site inspection report the 
following alleged gross violation of CRZ Notification 201l is noticed: 

SR. SY.NO./SUB-DIV 

334/5, 

AnjunaVagator 
334/5AnjunaVagator 

334/5AnjunaVagator 

NAME OF 
STRUCTURE 

A 

B 

DETAILS OF STRUCTURE 

RCC plinth with RCC Columns 
under construction 

Under-Construction 
Swimming Pool 

RCC 

Under construction Residential 
RCC Structure with Basement Ground 

Iloor 

The Ground Floor and Basement 
Iloor is covered with laterite stone 

Page 1 of 67 
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O

e
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W
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W
 

hethet 

lhe 

uwjosed 

eO
nst 

eton 

m
ect 

he 

V
M

IG
ndeines 

S 

nclusion 
R

erom
edaton Ioal 

plot 

anva 
Is 

(sqm
. 

As 

jer 

lass 
'a

, 
the 

plnth 

n ol 

nteueues 
in 
y, , i 

1
4

'j 

The 

ajyican 

has 

opN
ed 

ouN
tw

tion 
ol 

tlh te
 

N
lw

uen 

ely 

A
N

 

|
c
d

 

stucture 
W

 
is O

d
 

lo
o

ly
 

wiih 

total 

built 
up 

va 
ol 

|n
q

m
 

Tie 

to
tl tV

a 

boh 
e stucuCN

 

cudiog 

G
| 

iN 

levN 

than 
that 
ol th0 

aen 

A
t 

he ne 
of 

isection, 
it 

vaN 

olcd 

hat 

tlhee 

aeplintl1 
ot Ieght 
ol 0 Om 

abve 

grund 

level. 

The 

measuircments 
of 

sam
c 

couldnt 
be 

taken 
at loco 
aN 
the 

land 

w
N

 arshy 

due 
to 

tains, 

A
so, 

on 

both 
he 

sides 
ol 

plot 

lere 
iN waler 

loyed 

a
c
, 

On 
e 

WCsÍ 

sIde 
of property. 

there 
is river 

and 
on 
the 

cust 

side 
of popety, 

there 
iN allh. 

The 

proposal 
waS 

discusscd 
in 

389" 

GCZM
A 

Mecting 
beld 
on 

07/0M
2024 

he 

Autlhoily 

lecded 
to 

call 
the 

projcct 

proponcnt 
for 

clarilication 
to 

throw 

lig1t 
on 
the 

documwntN 

adduccdl 
to 
the 

The 

proposal 
was 

ngain 

discussed 
in 

397" 

GCZMA 

Meeting 

held 
on 

0/04/2024, 
The Authority 

decided 
to 

defer 
the 

propOsal 
on 

14/05/2024 
at 3.30 
p.m. 

Decision: 

Authority 

decided 
to 

wpprove 
the 

proposal 
of 
2 

structures 

rellecting 
on 
the 

Survey 

Plan 

cach 
of nren 

171.0Osqm 
wnd 

174.00squn 
and 
of Ground 

loor 

nature only 
in 

Survey 
no. 

141/2-A 
of Siolinn 

village, 

Bardez 

Tnluka ADDITIONAL. 
AGENDA. 

Item
 

No. 
4 

Case 
No.I To 

discuss 
on the 

Review 

Appllcatlon 
filed 
by 

Viola 

Rodrigues 
with 

regards 
to the demolition 

order 

issued 
to Mr. 

Vernon 

Rodrlgucs, 

bouse 
no 483, 

Vaddy, 

Candolim, 

Bardez 

Gon; 
with 

Decision: 
The 

Appllcant 
in the 

garb 
of stating 
that 
she 
hus 

proprletor 

right 
in 
the 

land 

and 
by 

stating 
that 

she 

w
s 

not 

Ibeen 

served 
in 
the 

matter 
Is seeking 

review 
im 

the 

decislon 

passed 
by 
the 

Authority. 

Surprisingly, 
in the 

garb 
of 

revicw 
the 

whole lot 
ol 

documents 
are 

sought 
to 
be 

annexed 
as 

proof 
to 

substantbate 
the 

Naid 

structure 

iellecüng 
uf 

DST 
R

 

SIEVCY 

plan 
anl 

fo
m

 
lN

 

NIV, 

AIso, 
i iN to 
be 

oled 
thuut 

the 

uoposcdl 

ea 
ol 

ntucture 

A
 

IN (otal 
of 

adlition 
ol ureasN 
ol eviN

tg 

Ntuueture 
A

 

d N
ucure 

B, Alho, 
le

 

njplicnt 

Ihas 

jo
s
e
l 

undergrod 
su 

tank 

nd 

undeIgoud 

NCpiie 

tamk. 

prOjeet 
proposal. 

regards 
to 

illegal 

construction 
of 

multiple 

structures 
of 

Ground +2 

nos, 

13/14 

shops 

structures; 
in the 

property 

bearing 

survey 
o 135/7, 
nt 

Vaddy, Candolim, 

Bardez 
Gon 

within 

CRZ 
III 

iled 
by Judith 

Rodrigues. 
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is quile 

The 

Review
 

ppllcation 

hence 

stands 

w
hieh 

a
e
 

directed 

be 

dem
elished 

wa 

ol 
n e Hlor 
e T990 

surprking 
te 

note 

that 

he 

npplleatlon 

efevle 

as 

filed 
y e ero

n
 

w
ho 

ives 
in ('nited 

ingdonm
 

she 

had 

the 

docum
ent 

in
 

U
nited 

K
ingdom

 

ather 

than 

ler 

ow
n 

bwother 

w
he 

was 
a Respendent 
ln 
the 

proceeding. 

Ihe 

said 

appliealion 
lor 

review
 

is onlh 
an attem

pt 
lo have 
a seeond 

round 
of Innlngs 

efore 

the 

Authority 

whieh 

o 

The 
M

eeing 

C
h

aid
ai 

(G
CZM

A
) 

M
embeevref1ry 

lage 
07 
of 67 

CAnnot 
be 

allow
ed 

as there 

as been 
0 pocedure 

lapse 

w
iile 

onductiny 
he proceedings 

and 

passing 

inal 

declslon 

rejected. 

ended 
w

ith 

thanks 
to the 

Chur. 
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Annerue 
8 Colly GOA 

C0ASTAL 

ZONE 

M
ANAGEM

ENT 

AUTHORITIY 
D

ate:25/T7'2024 

Rel. 
No. 

GCZMANLLECOMPL21-22/89/ 
1345 

(ORDER. SUB: 
(i) 

Show 

C
use 

Notice: 

G(ZM
ANILLECOM

PU2L289 
168 clated 

25 
(04 

2022 (
)
 

Review 

Application 
of 

Viola 

Rodrigues 

W
IIEREA

S, 
he Goa 

Coastal 

Zone 

M
anagem

ent 

Authority 

(hereinaller 

relered 

to 
as he GCZM

A 
in 

short) 
has 

been 

constituled 
by 
the 

M
inistry 

of Environm
ent 

&
 

Forests 

(M
oEF). 

Governm
ent 

of 

lndia 

pursuant 
to the 

directions 
of the 

Hon'ble 

Suprem
e 

Court 
of India 
to 

deal, 

inter 
alia. 

with 

violation 
of 
the 

Costal 

Regulation 

Zone 

(CRZ) Notification 

2011 
and 

inm
plem

entation 
of the 

CRZ 

Notilication. 

AND 

W
HEREAS, 

the 

Oftice 
of the 

Goa 

Coastal 

Zone 

M
anagement 

Authority 

(hereinafier 

referred 
as the 

GCZM
A' 

in 

short) 
had 

reccivcd 
a com

plaint 

letter 

dated 28 01/2022 

from 

Mrs. 

Judith 

Rodrigues, 
r/o 

H.No.D-6; 

TRT 

Holiday 

Enclave, 

Near Hotel 

Golden 

Tulip. 

M
uddoW

addo, 

Candolim 

Bardez 

Goa; 

with 

respect 
to illegal construction 

ol m
ultiple 

structures 
of Ground 
+2 

nos. 

13/14 

shops 

structures; 
in 
the 

property 

bearing 

survey 
no 

135/7, 
at Vaddy, 

Candolim, 

Bardez 

Goa 

within 

CRZ 
IIl 

area 

carried 
out 
by Mr. 

Vernon 

Rodrigues, 

hoUse 
no 483, 

Vaddy. 

Candolim, 

Bardez 

Goa: within 
the 

CRZ 

Lim
its AND 

WVIHEREAS, 
the 

Authority 

issued 
a Show 

Cause 

Notice 

bearing 
No. 

GCZMA/NILLE-COMPL21-22/89/168 
dated 

25/04/2022; 

secking 

clarification 
on 
the 

violations 

and 

also 

show
 

caused 
the 

Respondent 
as to 

why 

envirONmental 

compensation 

and 
penalty 

should 
not 
bc 

levicd 
lor 

environmental 

damage 

caused 
to 
the 

its 
399" 

AND 

W
IHEREAS, 

tlhe 

Authority 

placed 
this 

matter 
in 

various 

GCZM
A 

M
ecting and 

after 

hcaring 

the 

parties 

and 

considering 
he 

replics, 

lhe 

Authority 

Meeting 

issucd 

directions 
to the 

Respondent 
Mr. 

Vernon 

Rodrigues. 

AND 

W
IIEREAS, 

the 

Order 
ol 

demolition 

bearing 
No 

G(ZM
IANILLE 

COM
PL/21-22/89/4649 

dated 

21/03/2024 

iSsucd 
to 
the 
Mr. 

Venon 

Rodrigues 
Is under challenge 

before 
tlhe 

llon'ble 

National 

Green 

Tribunal 

inAppeal 
No 

143/2024 

(W
Z). 

1 

(oD
eartm

ent 
of Seiee, 

lechm
ology 

&
 

Ivioncot, 

(Gov 
of G

o) 4
T

o
o

, 
Dempo 

low
ers 

Patto, 

l'm
a1 

Goa 

cnvironment. 

The 

Respondent 
was 

directed 
to 
ile 

reply 
and 

remain 

present 
for 
a personal 

hearing 
on 

the 

05/05/2022. 
The 

Respondent 

failed 
to 
file 

reply 
to the 

Show 

Cause 

Notice. 
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|W
4

o
p

s
 

s
c
e
s
,
 

in
 

he 

property 

hcam
g 

m
m

m
w

atd
 

th
e 

R
esn

len
t 

M
 

V
e
o

n
 

R
odipues, 

the 

A
to

ty
 

is n tecept 
ol 

a
y

s
ic

a
tn

 

to
r 

iCN
 

iled 
Iy 

\V
ola 

R
olugues 

with 

egads 
o illegal 

c
o

stc
io

m
 

of 

ultyle 
stuctun's 
o 

RZ 

|| 

tle
d

 
by 

Judith RatuguwN 

atler 

was 

placed 
m

 

the 

390" 

G
C

ZM
A

 

m
eeing 

h
ed

 
on 

M
ecting 

deedel 
as 

under, 

"7he 

lpplicnl 
in

 
he 

K
urb 

A
N

D
 

V
 

IIE
R

E
A

S
, 

thiN
 lo 

05 

0
4

, 

The 

A
uthouly 

in
 

this 

A
uthoriay 

of s
a
n

g
 

than 

sh
e 

hax 

ro
p

rico
r 

riçht 
in

 

h
e 

lm
d

 

md 
by 

staliny 

that 

sh
e 

was 

not 

b
w

n
 N

n
 

in
 

the 

m
aller 

iN N
echin 

r
e
i
"
 

in 

the 

dw
ision 

usscd 

y e 

S
u

rp
risn

g
, 

n the 

gurb 
of 

re
v

iw
 

the 

w
ho 

ot of 

d
o

m
C

n
ts 

e so
w

h
 

o b meNed 4N oof 
to 

substaniM
e 

the 

said 

sructuw
e 

w
hih 

rc 

directed 
o be 

deolished 

was 
of un 

OW
n 

brother 

who 

was 
a R

espondm
 

in 

the 

provdings, 

he 

said 

prO
r 

to 

199I. 
I is quite 

surpw
isiny 

to note 

that 

the 

application 

ofrevew
 

was 

i
d

 
by 

the 

p
sO

n
 

who 

livex 
in U

nitcd 

K
ingdom

 

she 

hud 

the 

docum
entN 

in United 

Kingdom
 applicalion 
for 

revicw
 

is onl' 
n atem

pi 
to 

have 
a second 

round 
of inm

ins 

before 
the 

luthorit 

w
hich 

cm
not 

be 

alloed 
as therc 

has 

been 
no proccdre 

relapse 

while conducting 
the 

procccdins 

nd 

paSsing 

final 

decisiom
, 

The 

Review 

aplication 

Ience 

rather 
than 
her 

stands 
rcjccted, 
" 

( 

For 
and 
on 

belall' 
of the 

NOW
 

TH
ER

EFO
R

E, 
the 

G
CZM

A
 

in 

eN
ercise 

of the 

powers 

conferred 

under Section 
§ of the 

Environm
ent 

(Proteetion) 

Act, 

1986 

(Central 
Act 
29 
of 1986) 

read 

with 

sub-rule 

(3) 
(a) 
of 

Rule 
4 of 
the 

Environm
ent 

('rotcction) 

Rules 

1986, 

and 

read 

with 

pow
ers 

vested 

with 

the 

G
CZM

A
 

vide 

Order 

S.0, 

607| 
(E) 

dated 

27/12/2022 
issued 
by 

the 

M
inistry 

of Environm
ent 

&
 

Forests, 

G
overm

ent 
of India, 

and 
in 

view 
of the 

decision 

Goa 

Coastal 

Zone 

M
anagem

ent 

A
uthority Shri 

Johnson 

Bedy 

lernandes 

Member 
Secretary 

To, 1. Viola 

Rodrigues, 
Clo 

Adv 

Amny 

Phadte, 
o/o 

EI-Capitan 

Center, 

beira 

Alto, 1" 

Floor, 

0ffice 

No. 

I6&
17, 

M
apus 

Bardez 

Gon 

C
opy 

to: 1. The 

Collector 
&

 

District 

M
agistrate 

(N
orth), 

0lice 
of 
the 

Collector 

(N
orth), 

for 2. T'he 
Deputy 

2 

G
o

m
d

o
s
 

laken 
in 
the 

399 

GCZM
1A 

M
ecting 

held 
on 

l605/2024; 
the 

Authority 

hereby 

rejects the 

Review 

application 
liled 
by Viola 

Rodriguces 
and 

case 
is disposcd 
off 

accordingly. 
(GCZM

A) 

nform
ation 

d neceSsry 

dctlion. 

Panaji 
-(Goa. 

Collector 

and 

SD
O

 
of Bardez, 

Offiee 
of the 
Dy 

Collector 

and SD
O

 

M
apusa 

Goa... 
or in

fo
rio

n
 

am
d 

w
eN

sy 

cion 
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